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        IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH SITTING AT NEW DELHI 

ORIGINAL APPLICATION NO. 521 OF 2022 

IN THE MATTER OF: 

SAMPURNA NAND                                        ……APPLICANT 

VERSUS 

STATE OF U.P AND ORS.                      …….RESPONDENTS 

AND IN THE MATTER OF: 

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 

51 I.E M/S BASANT KUMAR FORMERLY KNOWN AS M/S 

RAJ ASSOCIATE CRUSHERS PURSUANT TO THE ORDER 

DATED 17.10.2023 PASSED BY THIS HON’BLE 

TRIBUNAL. 

1. That the Original Application No. 521 of 2023 was listed 

for hearing on 17.10.2023 before this Hon’ble Tribunal 

and after hearing the matter at length the Hon’ble 

Tribunal has directed all the stone crusher units as well 

as all the mining lease holders have to submit the C.T.O 

( Consent to Operate ) and its compliance before the 

Hon’ble Tribunal, the excerpts of the direction passed 

by this Hon’ble Tribunal in its order dated 17.10.2023 

are produced here for ready reference and kind perusal 

of this Hon’ble Tribunal, 
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      “The mining lease holders are directed to file their 

response regarding compliance with EC/consent 

conditions including CSR/CER activities and 

recommendations made by the Joint Committee. The 

proprietors of stone crushers are also directed to file their 

response regarding obtaining of consent from UPPCB and 

compliance with consent conditions including CSR/CER 

activities and recommendations made by the Joint 

Committee before this Tribunal with copy to Member 

Secretary, UPPCB and District Magistrate, Mirzapur by e-

mail on or before 30.11.2023 at judicialngt@gov.in 

preferably in the form of searchable PDF/OCR Supported 

PDF”. 

2. It is further submitted that the Respondent No. 51 i.e 

M/s Basant Kumar formerly known as M/s Raj 

Associate Crushers has submitted the compliance 

report with the Regional Officer, Sonbhadra, Uttar 

Pradesh on 22.11.2023. The Compliance Report dated 

22.11.2023 is annexed and marked as ANNEXURE CR-

01 ( PG. NO. _______TO______). 
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ANNEXURE CR-01

2255



Scanned with AltaScanner

2256



Pndtah Cea1r.a S-nl 
Building. No TC-llV Vibhuti Khffld, Oomti N...-, 1,.a:na,,-226010 

"'-:O!ll·ll10UU'10UI , ,A.:IS1H7.,.._ '-ii:..........,_ ... .._..,,,...__.._.. 
l600t~••dn{UPPCBRO)(CTO/bed1/MIRZAPUR/20ll Ible: 27 .. 7flt2l 

To, 
Ml, 
RAJ ASSOCIATE CRUSHER PLANT 
VILL SOl'rl'l'UR. PARGANA-BHAGWAT, t'IH. OIUNAR. DISTRJCT-MIRZAPtJR(U.P.) 

Cn1nt le Opente krdufter rdrrnd lo u ,., CCA (Coa,oUdat~ 
A (Fmb) MdlM-25 e(11te & COlllrol or 

Att, "dn-Sedloaall o(dit & c .. rn1orhR11lloa) Ac1, 1nJ 

No-17121726 

CC>, is here-by 1ran1ed to RAJ ASSOCIATE CRUSdER PLANT located VJLL SONPUR., 
PAltGANA-8HAGWAT, TEii. CIIUNAR. DJSTRICT-MIRZAPUR(U.P.). 1ubjcct to the provuiam of 
lht Atl, Air Ad lhe ordera thll be made further and 1ubjecl to followin1 temU and 
condition• ·· 
I. Tbi1 CcA RAJ ASSOCIATE CRUSHER PLANT for Ille 27117/2022 lo 
31117/212' valid for manufacturing oFJiillowing products with Capital AJldl 
21Uo1.a1w 

'i_ 

S Product 
No 
I Stone Grill @ 200 200 

ll'H 
2. Specific Conclitions under Water Act :-

(i) The daily quantity or effluent diadwge (KlD) :• 

Khi•orEfflllalllt 

Sou. Pl tk Tanlr. 

Ualt 

MctricToruiClllluur 

fadttty ud 
t Int 

S 

(II) Tndc Treatmnt Dt1ponl :•The applicant 1h.all open.le Trutacat 
oonsisting of primary/sa:ouciary and tertiary tn:almenl II i1 with n:fercnce lo influcnl quantil)' aod 
quality 

In cue uf s1,,pp111e offunctiunina ofETP, ptvduction h11 to be llOppCd immediately and lhia Ruan.i bu to 
be intimated by fn/pbooe/cmail with a report in 1hi1 rq:anl lo be dispatched immediately. 

(iii) The treated effluent &ball be recycled to the maximum Clltenl and should be mased within the premises 
for prdenulg etc. Quality oflhe nated effluent shall mm to the following gmeral and specific standards as 
prcscribedunda-Eovironmcnt(Prolcction)'Rulcs, 1986andapplicabletotheunitftomti~o---time :-

,I 
I 
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• - JI 
S.No. Ir -~r d \ 

(IV) Sewage Tn:a1mcn1 and :• The 1wliun1 1hall prnv idc comrrchcMivc STP u iJ mi u11cJ w,lh 
rcfr~,c 10 influent qu1nti1y i nd qu.ali1y.ln cue or 11of)p1a:c or runcuon,ng uf STP. product,on 1w 10 be 
liloppcd 1mmcJi11cly ll1J th is l3oml 1w 10 be intimated by fw'p00flc/cm11I witll 1 ,q,on m thiJ npnl lo bc 
dJSJ11,tchcJimmctli11cly, 

(v) ll1c lrct tcd KWISC ,hll be reused in gardening and Ilic N,/1\C 1h11I be mainiamcJ contmuoulfy 10 u to 
achic~thcqu11lity ofthc 1mucJcffiucn110thcfollowin,;11mdonh. 

ls No. /P1umc1cn /s1111d1nh 
J . Cornlitionsuml,:rAirAct:• 

1) The tp(l licanl &hall we following fuel and irat..Jl I comprchcru.ivc control 1y11tm o.on.•isting of contml 
«juipmcnt u i~ Kquircd with rdcKocc to scocratioo of cmiuion, and and DWJ11 lin !he iamc 
conti nuou&ly ,0111toachicvcthclcvclofpollulant1 tothc following1 tanduds 

SNo. Air Typeoftlld S11ckoo IM1b1ar 

Sann 

1 """"' NA Emlssl·· 
2 Sllent D.G. Diesel 

Set ln 

J,!~KVre,_ 

SNo. 
1 00 

01 

0,,1« 

00 Particulate NA 
Matter 

01 Particulate As~OfTTl~ro Matter 

...,,__, 
Par1..111tttn ,--

PartlcutaleMatter As~~~ro 

PartlculateMatter Aa~OfTTl~nf 

locaseofliloppageoffunction ingof 1irpotlutioncon1ro l cquipmcn1,prod11ctionhu tobc:stoppcd 
and thi1 Board hu to be intimated by l'ulphone/email with I reporl in this regard 10 be 

Ji•['l lch,:Jimmcdi11cly 
' ii) Nui,c frvm the D.G. Set an d oth« aoun:e(1) should be controlled by pn;,vidio.g an aiclosun:: a.I iJ 

rcqumd for meeling I.be 110bien1 aoi1c 1ta.odards for night i nd day time u prescribed for respective 
• n:u/iunca (lnJ1111ri1I, Rnidcn lial, Silence) which uc II follows •• 
Daytime . frvm 6.00 Lm. lo 10 .00 p.m., Night lime; from 10.00p.m, lo 6.00Lm. 
(11i)Theunit1V1llnoru.sc:111y1ypcofrc&trictcdfucl. 

St.udanls rar ind111rl1l Commerdal Rnidntlal Siltacc 
Noise k>-d la Arn i\rn Arn Zoae 
d A 

i?&Y Night ~y N!ght ~y Njgbt Day N!ght 
Tune T1111c Time: Time Time Time Time T1mc 

' 

I 

' I 
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lvlml@lu1»1u1w1~ / 

6. c-,-1.tory '-n-b lo be ,ubmklH by Ille :-
(i) return in Form.-4 ind Wutc DilpOUI M1nifo11 in Fonn--10 under Hanrdow: ffld Other Wutts 
(M1nagm,mt and Transboundary f.fo~·cmcnt) Rules, 2016 and Third Party AINiit Rq,ort. 
(ii) Enviromncot Stalanmt in Form-V ofEaviroomeot (Protoctioo) Rules, 1986. 
(iii) Quarterly compliance report of the CCA, photoanph of ETP/Al'Ci/Wutc Slonlge Arel. 
7. Uni! bu to apply (OJ ofCCA 1'!'cll in advance of60days ofexpiryofthisCCA. 
8. Competent Authoricy raerve1 the right lo changchnodify/add any lime 11ny condition of th is CCA . 
9. Unit hu to comply with the other aencral condltlon• aJ annexed herewith. Non compliance of 
provision of this CCA and provi1ion1 of the Water Act, Air Acl and ind Other Wastes 
(Management and Tiansboundary Movnnent) Rulca, 2016 will ruulb in lcg1l 1c1ion under lhc 1for~d 
Acts and Rules. 
10. lo compliance IO lhc G.Odated IOI 1/8 1-7-2021-09 (WritY2016 dLll.10.2021 issued by Department or 
Environment, ForcR and Climate Chana:e. Utw Pradesh. You arc dircacd 10 develop MiyawW Fore.st u 
per the SOP 1vail1ble at URL:~np:/lwww.upecp.infTraininaScuion.upx f<N" ffllllrin1 timely compliance of 
lhiJ dirtcttorl, you are hem,y dim:led 1o1ubmit1 bank (UlfllllCC wilh minimum yaJidilyofonc year oflhe 
1moun1 equiv1k111 to the 1um of initial coniqlJ, fee,: (Air and Water) or lb. 50,000/- (RI. Finy Thouu nd 
Only) wbiche\•er iJ more, withia 30 days from the date ofiuuance of this cenifieate. In case ofno11-
comp/i111.ce of this direction, your consent 4hall be revoked by the Board. 
II. The industry will have to obuin No objection certificate for alntnction of ground water. II will be the 
rnpon1ihllily of the i11du1uy to comply wi1h the v1riou1 co11di1ion1 or the NOC obtained fwm the 
cornpctmt 1utbority and JUbmil to the Board, within 3 months time failina which CTO 1h1II be rc11okcd. 

Copyio: 

REGIONAL omCER 

TitlL0KI ==.:.... NATH SK.1-i :::n.;_; 
CE0-02, U.P. POLLUTION CONTROL BOARD, TC•l2V, VJBHUTJ KHANO, GOMTI NAGAR, 
LUCKNOW TRILOIO ==.::... 

Spedftc CIMldlliou 

NATH SINGH=:"!:'-!' 
REGIONAL omCER 

Anaei:un 

I. Thu Conaent To 0pcmc ilgnnted to M/1 RAJ ASSOCIATE CRUSHER PLANT for production of Stone 
Grill ofdifTcrmf 1izc,; @200 TPH uaina atone boulder II raw m1tcriaJ at Ara7j No. 14-4, Village-Soopur, 
r1rgana-8hlp11. Tcluil-Cbunu, Di1trict-Minapur. 
2. Tbe Coordinate oflbe industry iJ 25.048500 N, 82.002063 E. 
3. rndustry &ball Comply lhc direction issued by I.be Board vide its Jetter No.H77SJ71C-2/Vayu-S 14122 dated 
22.06.2022 and auhmit the compliance report wilhin 02 month£, otberwi1e the closure onkr issued by the 
Bovd •ill 1u1om1tic1lly be enforce after 06 months from referred date of tbc kucr without any 
informa1ion. 

Al pa- Balance Sheet Submiucd with applicatioa form the Tota! Projcc1 Coat or I.he Unit i, between OJ 
to 10 Crorc. Industry had submitted Conscn1 fee ofRl.100000.00.00 via Online mode, which seems 

valid fee for con.scn1 up:o J 1.07.2026. ~:= ~:i~!~t:h:r::=:~:I :r:=::i;iy modification in productfprottSs/fueVplant & 

6. The indu..1try &hall comply wilh any other condilion1 laid down or directions ilSUCd in due COW'lc by the 
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BoardundcrtheprovisioruofthcAir&WateTAct. 
7. The induslt)' &hall submit Audited Balanec: Shcc1 lo lhit office for vcnific11ion of eon.me (cc in cvay y 
andaccordinglybalanccfcelhallbcpaidifany. : 
8. The industry shall regularly operate w11cr sprinkling •ystcm 10 control prouu emission and dust 
supprenion in scicntitic manner to maintain Ambient Air Quality II per CPCB norms. 
9. The industry 1h1ll ensure 10 discharge Lhe cmucnt scncratcd from domestic •ourcc·, Lhrough 1-1:ptic I.Ink 
11nd1oakpit. 
10. The unit must comply the directions/Guidelines iu ucd from time to time or Central Pollution Cootrol 
l!oard, U.P. Pollution Control Board, Hon'blc Oversight Committee, Hon'blc High COUfl. Hon'blc N1ti0'1al 
Green Tribunal and Ho11'blc Supreme Court of India. 
11. The indw;try shall install separate energy meter at bore well for measurins electric consumption lo bore 
well. 
12. Tbi1Conscntoftbc industry is1utom1ticallyconsidcredabrog1tcd 1ftcr reccivinspublic gricvance, 
ag1instthcindustry1.11dthcconfinnationofthccomplaint. 
13. Industry shall install 04 Nos. stationary Anti Smog Gum 11 each comer of CTUSher are-a and 01 Nos. 
mobile Anti Smos Gun for dust 1i11pprc55ion in the prcmiSC1 u well u 1111 appro..:h road lO supprcu the diut 
generated from crwhing, loading/unloading of product and movernmll of the vchicle1 u an elltra auxi liary 
arrangement. 
14. The indu~lry Nllll ilWall air poUutioo control mcasurc,i u mcotimK:d below:-
a) Clo&ed mctal 1hect enclusurcs 1t dusc cmitting poinl'li i,c. thc crushcrs including thcir dilcharge point1, 
screens, and the lransfcr point.I of belt conveyors, with arrangemcnll ofa door with opening and closing 
facility for cleaning and maintenance md flexible coven at entrance and exit of the bell convcyor5. 
b)Allopcning,providcdforvcntil,,tioointheenclosure11ball be covered bycanv11 bagfiltatoarru1thc 
escapingdust. 
c)Allbeltconvcyonlhallbetoveredbythcindumy. 
d)D1111 conveyer1h1II be equipped with telescopic di1chatgc chute for collecting, itoring and 
delivering/truck-loadingoftheproduct,Stooedust andanyothcrfincdust. 
c) A minimum 12 feet high metal shccl barricading/bowldaryw.,,11 u wind bruing wall shall be provided by 

thcllOntauJiher. 
f) Dust suppreaioo by scicnrifically designed water 1prinkling 1yslc:UI on raw m1tcrial/ products and trarufer 
point11shallbe1doptedu&nallllil illj"air poll11tioncontrolmeasurc. · 
g) Green belt along the boundary wall shall be developed by stone tnWler in al least three la yen. 
h) Mct111ic road &hall be installed inside the premises wiUI Regular wetting ofUlc ground within the factory 

prcmixs. 
IS. lndwtry shall provide sufficient no. ofHc/mcl.l, Gumboots, Goggles, and Mash etc. to the workers fOf" 
Lhcirsafcty. . 
16. The suspended particulate maner (SPM) between 3 10 10 meters &om any process equipmwt of Stone 
Crusher unit lhall not exceed 480 g/NmJ. 
17.lndustryshallinstal lcloscdbag/clothcnclosurc111 1t bothcrushersincludingUlcirdischargepointsandthc 
tnnsfer points of belt convcyon with arnngcmcnts dom- with opening and closing f1cility for cleming 
and ma.int1:111DccwithinlSdays. 
J8. Focgrccnbelt 1t lcast8fectheigh1plantsshouldbcplantcdwhichshallbeproperlyprotc,;tcdaspropcr 
irrigation and manuring arnngcmcnts 1h1IJ be made. For the development of the green belt the guidelines 
issued vidc Board offiu order no. H1040S/220/2018/02 Dr.. 16-02-2018 shill be complied. Green belt along 
thcbowidarywallila!Jbedcvclopcdby1tonccrushcr. 
19. Industty dlall comply the all cooditioos mentioned in previous CTEJCTO's is.sued by the Board. 
20. Industry shall abur1ct Ground Waler with the valid permission (NOC) of the competent 
Authority/CGWA or 1oy o~r concerned authority. 
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/· 
2Y.Thc industry shall strictly conu,IY 1hc dirt"Clionsl£11idclinc.sfE:nvimnmcn11d nomu u DfCSCribcd hy State 
Boud for CPAs 11.nd SPAs vidc office memorandum no. II 41127J/C I/NOT8Jn.020, Dated 27.02.2020. 
22. This consent is valid for discharge of domestic cffiucnt in Septic Tank/Soak Pil. 
2~ . If_, il is found that the indullry is not complyin, wilh 11ipul11cd conditions or any further 
d1rccl1on/instruction issucdbylhc Board, kgal action shall be initialed agninJI thcapplitant. The Board 
reserves the right lo revoke/add/modify any s tipulotcd condition j55ucd along with CCA . 
24. Industry shall maintain D.G. Set Stack height 115 per Board Nonns & and in Enclosure or Canopy. 
2~. The pcn;on authorized shall not rent, lend, sell, tnlnsfcr or otherwise trarupon the hazardous waste 
without obtaining prior permission of the Board. 
Gmcn.1 Coadlllou:-
Thc applicant sh11II get analyse the S11mplcs of effiucnt/cmissiorv1lazardou1 wastes leas t once in a three 
month from lhe lnboratory recognized by the MoEF and shall report to the UEPPCB. 
I. The applicant shaJI however, not without lite prior eonscnt of the Bou d bring ioto use any new or altered 
outlet for 1he discharge of effluent or gases emission or sewage waste from the unit 
2. Treated waste waler and domestic waste water be disposed jointly a l one Jisposal point. The 
applicant shllll provide discharge measurement equipment at final di,pon l point. 
3. TI1e arr licant shall strictly comply with oondition, of this CCA and 11ubmit compliance report of11ipu]atcd 
conditions ,,ithin 30 days of receipt of this CCA. If, al any point oftimc, it is found that the industry is not 
complying wilh stipullllcd conditions or any further direction/instruction i'5ued by the Board, legal action 

4. The applicant shall maintain good house keeping. All etc. must be lca.lr.-proof 
S. The industry shall provide uniotcmipted entry to the STPs/ETPs inlet and outlet poinll, Air Pollution 
Control equipment and stack for smoolh sampling/monitoriog of efficiency of pollution control meu ures. 
6. The industry &hall provide Inspection Book at !he time of inspection to the Board's officials. 
7. Whenever due to any accidcnt or other unforeseen act or event, sucb emission occun or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
otherconccmedofficcs.lncaseoffailurcofpollutioncontrolequipment.,theproduclionproccssconnectcd 
toit 11hal1hestoppcdwithimmcdiatceffcct. 
8. The industry shall operate in a manner so that emissions be emitted through designated chimney/stack 

only. 
9. In case of any damage to the agriculture productivity, human hahitation etc. hy the opcr11tionofindustry, it 
shall be impcr:11ive to stop production in the iodustry with immediate effoct and 1ucb infonnation shall be 
reported to Board'& offi!!CS, The indusiry shall be liable to pay compensation also in such cases u decided by 
theCompdcntAuthority. 
10. The applicant sh111\ apply before the 60 days of expiry ofCCA or any cliange in produclion types/ 
prnJuction capacity/manufacturing processfcupacity enhancement etc. or any change in effiuenl discharge 

poim or emission point 
11. The Board reserves the right 10 revoke/add/modify any &tipulated condilion issued along with CCA. as 
maybcoecc.uaey. · 
12. The pcrsoo authorized shall not rt:nl, lend, sell, transfer or otherwise transport the haurdous was te 
without obtaining prior pcnnissioo of tbe Board. 
13. Any unaulhorizcd change in pcnonncl, equipment u working condition as mentioned in the application 
by the person authorized shall constitute a brcachofhisauthoriution. 
J4. Jtisthcdutyoftheaulhorizcdpcrson1otakepriorpcrmissionoftheBoardtoclosedownthefacility. 
15. The authorization is valid for temporary storage of Hazardous Waste within premises only. 
16. The authorized ascncy shall ensure that on-line data wilh rcsard to quan1ity and nature of hazardous 
chemicals being used in the plant as well as air emission and waste gcncr:11ed within premises is displayed 
on Display Board of size 6x4 feet outside the main factory gate within premises . 
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17. It is duiy o( the authortzcd lo lake pknp.:m,:;;:u.-: ur :~:: e~'!! !!! !:~ !_nd cleanup the (acilitj 
for treatment, storage and dispoAI o(hanrdous wulc. 
18. The applicant shall maintain record o(huardous wute in Form-J and shall 111bmil annual rerum in 
Fonn-4 on or before the 30th day or June followin11 to Jhc financial year 10 which that re1um relates. 
19. In no cue any hazardous wutc , hall be di, poscd off on land, in any drain, or into any waler 1trcam. All 
spi\lage mustalsobe11fclyco1lcctedand 1torcd. 
20. Before the hazardous waste is stored or dumped in the faci lil)', applicant must conduce a dct1ilcd physical 
and chemical analysis of hazardous wu te sample and report lo the Board. 
21 . Dried hazardous sludge from the proccn in 1hc plant shall be stored in double lined HOPE pit 
constructed with R.C.C. or such material which docs nol react with the wu le conlaincd in it 
22. The storage area should be fenced properly and Sign/Notice Board indicating T1,½Dangerfl,½ and 
i1,½Haz11rdousi1,½ shall be displayed at appropriate position both in Hindi and English. 
23. The industry shall store non-ferrous metal waste, used oil/spent oil wulc: in scaled drums placed on 
impervious noor under covered shed. Hazardou, waste if required shall be sold only to Registered 
Recyclers/Re-processors. 
24. In cue of llDy transportation n(hazardou1 waste, the dclails in Fonn-10 of the Hazardous and Other 
Wutes Rules, 2016 shall be submit1cd to the Board. • TRILOIO =,:;"S:., 

NATH SINGH::_:_; 

REGIONAL OFFICER 
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Project 

Stone Crushing Unit 

At 

Arazi No. 144, Village – Sonpur,  

Pargana- Bhagwat, Tehsil-Chunar,  

District - Mirzapur, Uttar Pradesh 

 

 

 

 

COMPLIANCE REPORT 

 

 

 

 

PROJECT PROPONENT 

M/s Basant Kumar Stone Crusher 

Proprietor- Basant Kumar S/o Ramchandar Prasad 

R/o- Kaislash nagar Gali No- 1, 

Near Mico, Ward No- 34 Rohtas (Bihar)-821115 

 

2264



STONE CRUSHING UNIT 

Location: Arazi No. 144, Village- Sonpur, Pargana- Bhagwat,  

Tehsil-Chunar, District - Mirzapur, Uttar Pradesh      CTO Compliance Report 

Validity Period: 27/07/2022 to 31/07/2026 

 

Project Proponent:  M/s Basant Kumar Stone Crusher                                                            Page | 1  

 

CONDITIONS OF CONSENT 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) Act. 

1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981. 

 

Consent No-17022726 Date-27/07/2022 

 

CCA is hereby granted to RAJ ASSOCIATE CRUSHER PLANT located at VILL. SONPUR, 

PARGANA-BHAGWAT, TEH. CHUNAR, DISTRICT-MIRZAPUR(U.P). subject to the provisions of the 

Water Act, Air Act and the orders that may be made further and subject to following term conditions :- 

 

1. This CCA RAJ ASSOCIATE CRUSHER PLANT granted for the period from 27/07/2022 to 

31/07/2026 and valid for manufacturing of following products with Capital Investment/Net Assets Values 

200.00 Lakhs. 

S. No Product Quantity Unit 

1 Stone Grits @ 200 TPH 200 Metric Tonnes/Hour 

 

2. Specific Conditions under Water Act: - stacks. 

(i) The daily quantity of effluent discharge (KLD):- 

 

Kind of Effluent Quantity(KLD) Treatment facility and 

discharge ,point 

Domestic Soak Pit/Septic Tank Septic Tank 

 

(ii) Trade Effluent Treatment and Disposal:-The applicant shall operate Effluent Treatment Plant 

consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity 

and quality.  

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has 

to be intimated by fax/phone/email with a report in this regard to be dispatched immediately. : Not 

applicable, this is crushing unit. 

 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the 

premises for gardening etc. Quality of the treated effluent shall meet to the following general and specific 

standards as prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-

to-time :- Not applicable, this is crushing unit. 

  

(iv) Sewage Treatment and Disposal: - The applicant shall provide comprehensive STP as is required 

with reference to influent quantity and quality. In case of stoppage of functioning of STP, production 

has to be stopped immediately and this Board has to be intimated by fax/phone/email with a report in 

this regard to be dispatched immediately. Not applicable, this is crushing unit. 
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STONE CRUSHING UNIT 

Location: Arazi No. 144, Village- Sonpur, Pargana- Bhagwat,  

Tehsil-Chunar, District - Mirzapur, Uttar Pradesh      CTO Compliance Report 

Validity Period: 27/07/2022 to 31/07/2026 

 

Project Proponent:  M/s Basant Kumar Stone Crusher                                                            Page | 2  

 

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as 

to achieve the quality of the treated sewage to the following standards. Not applicable, this is crushing 

unit. 

3. Conditions under Air Act:- 

i) The applicant shall use following fuel and install a comprehensive control system consisting of control 

equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

 S No. Air Pollution Source Type of fuel Stack no Control  

Device 

Height of Stack 

1 Process emission NA 00 Particulate  

matter 
As per Board Norms 

2 Silent  

D.G. Set in Enclosure @  

600KVA 

Diesel 01 Particulate  

Matter 
As per Board Norms 

 

Emission Quality Standards 

S No. Stack no Parameters Standards 

1 00 Particulate Matter As per Board Norms 

2 01 Particulate Matter As per Board Norms 

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately 

ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure 

as is required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows:-  

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

(iii) The unit will not use any type of restricted fuel. 

Standards 

for Noise 

level in 

db(A) Leq 

Industrial  

Area 

Commercial  

Area 

Residential  

Area 

Silence  

Zone 

 Day  
Time 

Night  
Time 

Day  
Time 

Night  
Time 

Day  
Time 

Night  
Time 

Day  
Time 

Night  
Time 

 75 70 65 55 55 45 50 40 
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4. (6.) Compulsory documents to be submitted by the Industry/Unit :- 

i. Annual return in Form-4 and Waste Disposal Manifest in Form-l0 under Hazardous and Other 

Wastes (Management and Trans boundary Movement) Rules, 2016 and Third Party Audit Report. 

ii. Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
iii. Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 

 Noted and Agreed 

5.(7.) Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 

 Noted and Agreed 

6.(8.) Competent Authority reserves the right to change/modify/add any time any condition of this 

CCA. 

 Noted and Agreed 

7. (9.) Unit has to comply with the following general conditions as annexed herewith. Non-

compliance of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016 will results in legal 

action under the aforesaid Acts and Rules. 

 Noted and Agreed 

8.(10.) In compliance to the G.0 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by 

Department of Environment, Forest and Climate Change, Uttar Pradesh. You are directed to 

develop Miyawaki Forest as per the SOP available at URL:-

http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of this direction, you are 

hereby directed to submit a bank guarantee with minimum validity of one year of the amount 

equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board. 

 Noted and Agreed 

8.(11.) The industry will have to obtain No objection certificate for abstraction of ground water. It 

will be the responsibility of the industry to comply with the various conditions of the NOC obtained 

from the competent authority and submit to the Board, within 3 months time failing which CTO 

will be revoked. 

 Noted and Agreed 
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SPECIFIC CODITIONS 

Sr. No. Conditions Compliance 

1.  This Consent to Operate is granted to M/s RAJ ASSOCIATE 

CRUSHER PLANT for production of Stone Grits of different 

sizes @200 TPH using stone boulder as raw material at Arazi 

No. 144, Village-Sonpur, Pargana-Bhagwat, Tehsil-Chunar, 

District-Mirzapur. 

Noted and agreed 

2.  The Coordinate of the industry is 25.048500 N, 82.002063 E. Noted and agreed 

3.  Industry shall Comply the direction issued by the Board vide 

its letter No.H77537/C-2/Vayu-514/22 dated 22.06.2022 and 

submit the compliance report within 02 months, otherwise 

the closure order issued by the Board will automatically be 

enforce after 06 months from referred date of the letter 

without any information. 

Noted  

4.  As per Balance Sheet Submitted with application form the 

Total Project Cost of the Unit is between 01 Crore to 10 

Crore. Industry had submitted Consent fee of 

Rs.100000.00.00 via Online mode, which seems valid fee for 

consent upto 31.07.2026. 

Noted and agreed 

5.  Industry shall obtain prior approval before making any 

modification in product/process/fuel/plant machinery failing 

which consent would be deemed void. 

Noted and agreed 

6.  The industry shall comply with any other conditions laid 

down or directions issued in due course by the Board under 

the provisions of the Air & Water Act. 

Noted and agreed 

7.  The industry shall submit audited balance sheet/certificate of 

C.A to this office for verification of consent fee in every year 

and accordingly balance fee shall be paid to UPPCB.  

Noted and will be complied. 

8.  The industry shall regularly operate water sprink1ing system 

to control process emission and dust suppression in scientific 

manner to maintain Ambient Air Quality as per CPCB norms. 

Noted and Proper control measures 

are being taken. Regular water 

sprinkling is done on roads to 

maintain ambient air quality. 

9.  The industry shall ensure to discharge the effluent generated 

from domestic sources through septic tank and soak pit. 

Noted and agreed. 

10.  The unit must comply the directions/Guidelines issued from 

time to time of Central Pollution Control Board, U.P. 

Pollution Control Board, Hon'ble Oversight Committee, 

Hon'ble High Court, Hon'ble National Green Tribunal and 

Hon'ble Supreme Court of India. 

Noted and agreed. 

11.  The industry shall install separate energy meter at bore well 

for measuring electric consumption in bore well. 

Noted and agreed. 

12.  This Consent of the industry is automatically considered 

abrogated after receiving public grievances against the 

industry and the confirmation of the complaint. 

Noted and agreed. 

13.  Industry shall install 04 Nos. of stationary Anti Smog Guns at 

each corner of crusher area and 01 Nos. mobile Anti Smog 

Gun for dust suppression in the premises as well as on 

Noted and complied 

Anti-Smog guns are installed at 

various locations inside the 
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approach road to suppress the dust generated from crushing, 

loading/unloading of product and movements of the vehicles 

as an extra auxiliary arrangement. 

premises. 

Photographs are enclosed. 

 

14.  The industry shall install air pollution control measures as 

mentioned below:- 

a) Closed metal sheet enclosures at dust emitting 

point’s i.e, the crushers including their discharge 

points, screens and the transfer points of belt 

conveyers, with arrangements of a door with opening 

and closing facility for cleaning and maintenance and 

flexible covers at entrance and exit of the belt 

conveyors. 

b) All opening provided for ventilation in the enclosures 

should be covered by canvas bag filter to arrest the 

escaping dust 

c) All belt Conveyers shall be covered by the Industry. 

d) Dust suppression by scientifically designed water 

sprinkling system on raw material/products at the 

equipments and transfer points should be adopted as 

an auxiliary air pollution control measure. 

e) A minimum 12 ft high metal sheet barricading or 

boundary wall should provide by stone crusher. 

f) Dust suppression by scientifically designed water 

sprinkling system on raw material/products at the 

equipments and transfer points should be adopted as 

an auxiliary air pollution control measure. 

g) Green belt along the boundary wall needs to be 

developed by stone crusher in at least three layer. 

h) Metallic road shall be installed inside the premises 

with Regular wetting of the ground within the factory 

premises. 

Noted and complied. 

Photographs are enclosed. 

 
 

15.  Industry shall provide sufficient no of Helmets, Gumboots, 

Goggles, Masks, etc to the workers or their safety. 

Noted and complied. 

Photographs are enclosed. 

16.  The Suspended Particulate Matter (SPM) between 3 to 10 

meters from any process equipment of Stone Crusher unit 

shall not exceed 480 µg/m3.  

Noted and agreed 

17.  Industry shall install closed bag/cloth enclosures at both 

crushers including their discharge points and transfer points 

of belt conveyers with arrangements of a door with opening 

and closing facility for cleaning and maintenance, within 15 

days 

Noted and agreed 

18.  For green belt at least 8 feet height plants should be planted 

which shall be properly protected as proper irrigation and 

manuring arrangements shall be made. For the development 

of the green belt the guidelines issued vide Board office order 

no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied. 

Green belt along the boundary wall shall be developed by 

stone crusher. 

Noted and complied 

 

19.  Industry shall comply the all conditions mentioned in Noted and agreed.  
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previous CTE/CTO’s issued by board. 

20.  Industry shall abstract ground water with the valid permission 

(NOC) of competent Authority/CGWA or any other 

concerned authority. 

Noted  

21.  The industry shall strictly comply the 

directions/guidelines/Environmental norms as prescribed by 

State Board for CPAs and SPAs vide office memorandum no. 

H 48273/CIINGT8312020, Dated 27.02.2020. 

Noted  

22.  This consent is valid for discharge of domestic effluent only. Noted 

23.  If, it is found that the industry is not complying with 

stipulated conditions or any further direction/instruction 

issued by the Board, legal action shall be initiated against the 

applicant. The Board reserves the right to revoke/add/modify 

any stipulated condition issued along with CCA. 

Noted 

24.  Industry shall maintain D.G. Set Stack height as per Board 

Norms & and in Enclosure. 

Noted 

25.  The person authorized shall not rent, lend, sell, transfer 

otherwise transport the hazardous waste without obtaining 

prior permission of the Board. 

Noted 
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GENERAL CONDITIONS  

Sr. No. Conditions Compliance 

 The applicant shall get analyzed the samples of 

effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and 

shall report to the UPPCB. 

Noted and complied. 

Ambient Air Quality monitoring 

report from NABLE Accredited 

lab is enclosed as Annexure. 

 

This is dry process; no effluent is 

generated from the project. 

This is non-hazardous industry, 

no any hazardous material is used 

in the process, and therefore no 

hazardous waste is generated. 

1.  The applicant shall however, not without the prior consent 

of the Board bring into use any new or altered outlet for the 

discharge of effluent or gases emission or sewage waste 

from the unit 

Not applicable 

2.  Treated waste water and domestic waste water shall be 

disposed jointly at one disposal point. The applicant shall 

provide discharge measurement equipment at final disposal 

point. 

Not applicable, as this is crushing 

unit. 

3.  The applicant shall strictly comply with conditions of this 

CCA and submit compliance report of stipulated conditions 

within 30 days of receipt of this CCA. If at any point of 

time, it is found that the industry is not complying with 

stipulated conditions or any further direction/instruction 

issued by the Board, legal action shall be initiated against 

the applicant. 

Noted and agreed 

4.  The applicant shall maintain good house keeping. All 

valves/pipes/sewer/drains etc. must be leak-proof 

Not applicable, as this is crushing 

unit. 

5.  The industry shall provide uninterrupted entry to the 

STP/ETP inlet and outlet points, Air Pollution Control 

equipment and stack for smooth sampling/monitoring of 

efficiency of pollution control systems. 

Noted and Agreed 

6.  The industry shall provide Inspection Book at the time of 

inspection to the Board's officials. 

Noted 

7.  Whenever due to any accident or other unforeseen act or 

event, such emission occurs or is apprehended to occur in 

excess of standards laid down, such information shall be 

reported to the Board's offices and all other concerned 

offices. In case of failure of pollution control equipment, 

the production process connected to it shall be stopped 

with immediate effect. 

Noted and agreed. 

8.  The industry shall operate in a manner so that all emissions 

be emitted through designated chimney/stack only. 

Noted and agreed 

9.  In case of any damage to the agriculture productivity, 

human habitation etc. by the operation of industry, it shall 

Noted and agreed. 
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be imperative to stop production in the industry with 

immediate effect and such information shall be reported to 

Board's offices. The industry shall be liable to pay 

compensation also in such cases as decided by the 

Competent Authority. 

10.  The applicant shall apply before the 60 days of expiry of 

CCA or any change in production types/ production 

capacity/manufacturing process/capacity enhancement etc. 

or any change in effluent discharge point or emission point 

Noted 

11.  The Board reserves the right to revoke/add/modify any 

stipulated condition issued along with CCA, as may be 

necessary. 

Noted 

12.  The person authorized shall not rent, lend, sell, transfer or 

otherwise transport the hazardous waste without obtaining 

prior permission of the Board. 

Noted 

13.  Any Unauthorized change in personnel, equipment as 

working condition in the application by the personnel 

authorized shall constitute a breach of his authorization. 

Noted  

14.  It is the duty of the authorized person to take prior 

permission of the Board to close down the facility. 

Noted and agreed 

15.  The authorization is valid for temporary storage of 

Hazardous Waste within premises only. 

Not Applicable, as this is 

crushing unit. 

16.  The authorized agency shall ensure that on-line data with 

regard to quantity and nature of hazardous chemicals being 

used in the plant as well as air emission and waste 

generated within premises is displayed on Display Board 

of size 6x4 feet outside the main factory gate within 

premises 

Not applicable, as it is non-

hazardous industry.  

17.  It is duty of the authorized person to take prior permission 

of this Board to close and cleanup the facility for treatment, 

storage and disposal of hazardous waste. 

Not applicable, as it is non-

hazardous industry. 

18.  The applicant shall maintain record of hazardous waste in 

Form-3 and shall submit annual return in Form-4 on or 

before the 30th day of June following to the financial year 

to which that return relates. 

Not applicable, as it is non-

hazardous industry. 

19.  In no case any hazardous waste shall be disposed off on 

land, in any drain, or into any water stream. All spillage 

must also be safely collected and stored 

Not applicable, as it is non-

hazardous industry. 

20.  Before the hazardous waste is stored or dumped in the 

facility, applicant must conduct a detailed physical and 

chemical analysis of hazardous waste sample and report to 

the Board. 

Not applicable, as it is non-

hazardous industry. 

21.  Dried hazardous sludge from the process in the plant shall 

be stored in double lined HDPE pit constructed with 

R.C.C. or such material which does not react with the 

waste contained in it. 

Not applicable, as it is non-

hazardous industry. 

22.  The storage area should be fenced properly and 

Sign/Notice Board indicating, Danger, and Hazardous, 

Noted and agreed 
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shall be displayed at appropriate position both in Hindi and 

English. 

23.  The industry shall store non-ferrous metal waste, used 

oil/spent oil waste in sealed drums placed on impervious 

floor under covered shed. Hazardous waste if required shall 

be sold only to Registered Recyclers/Re-processors. 

Noted 

24.  In case of any transportation of hazardous waste, the 

details in Form-10 of the Hazardous and Other Wastes 

Rules, 2016 shall be submitted to the Board. 

Not applicable, as it is non-

hazardous industry. 
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Annexure- I 

Site and Plantation 

Photographs 
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Annexure- II 

Anti-Smog guns Photographs 
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Annexure- III 

LAB REPORT 
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